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MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following m received from the
sccretary General of Rajya Sabha,—

“In accordance with the provisions
of rule 127 of the Rules of Pro-
cedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 25th November, 1980, agreed
without any amendment to the
Company Secrctaries Bill, :m
whi was passed by the
Sabha at its sittinF held on the
16th  June, 1980”.

MR. DEPUTY-SPEAKER : Now,
Calling Attention. Shri Paswan.

132.32 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RerorTED Acaoment To a8 D.T.C. Bus Nzar

DuoLrur

st o feow A (T0-
gT) : IyTsAw wEgew, ¥ wfawad
% wga & freafafas fasg &
WX dage Wi gfaga sdlr wr
w femmar g sl sdAT s g
feag @ a & o awew & —
“fgeeft afcage fomr Y oF @ WY
25 7AW, 1980 W' HWIT &
frwe gf e, foad = sufiea
Nk g & w=
syfeeral w1 €1 oY, w1 gEmETQ”

MR. DEPUTY-SPEAKER : Mr.
Buta Singh (Interruptions) You can go ahead
with the statement.

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) :
Sir, It is with a heavy heart that I rise
to make a statement with regard to the
unfortunate accident that took place on
25-11-1980 near Morena involving DTC
bus. My sympathies go out to the
bereaved familes. I also pray for the
speedy recovery of those who have been
injured and are convalesing.

A Delhi bound DTC bus No. DHP
2631, coming from Gwalior overturned

2628 LS—
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and fell into a ditch near Chambal
Ghati Bridge at about 12 noon on 25-11-
1980. Accordi to the informatiomnr
received from Addl. District Magistrate
Dholpur till late in the evening yester-
day, 20 persons died in this accident,
including the bus conductor. The Dri-
ver and the Traffic Inspector have recei-
ved serious injuries and are lying in the
Hospital. The other 60 passengers have
also received injurics and have been
admitted in Hospitals at Gwalior,
Morena and Dholpur.

The first m ¢ of the mishap was
received by DTC Control Room at
3.35 PM on 25-11-1980. A team of
senior Officers headed by Dy. General
Manager was rushed to the scene
the accident. The team reached there
late in the evening on the same day. Three
Matador Vans and one spare bus were
also sent alongvfith thc officers for the
purpose of bringing "FE““d persons, if
needed, and to p! transport assis-
tance to the relatives of the affected
persons.

The Corporation has decided that
all expenses on medical aid required for
the injured persons will be met by the
Corporation. An ex-gratia grant of Rs.
1,000/- per deceased to the de-
pendents has also been announced by
the lC'llmirmn.n of the Cc} ion.
Similarly, an ex-gratia grant of Rs. goo/-
to eachy injured person has also Len
announced. Additional District Magis-
trate, Dholpur has been requested to
arrange payment of money to the in-
j persons. The senior Officers of

.T.C. have been authorised to make
payment, at the spot, to the relatives of
the deceased persons, to meet contingency
expenses.

kn'I'he c;usedof the aotcji:lcnt is still not
own. epartmen inquiry has
been ordered to investigate the cause
of the accident and to suggest precau-
tionary measures to avoid recurrence

such accidents in future. The inquiry
is being conducted by Chief Vigilance
Office, D.T.C. with the help other
technical experts, including Cheif Mech-
anical Engineer. The inquiry has been
ordered to be cmnplete:i;ll expeditiously.
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SHRI BUTA SINGH: The other
services whether it is air or railways,
are to some extent covered by the

insurance,

Fal ¥ s T g 1 afeq
AEAT qo A guE Qo @, &
39 9T faume &

wAda Gzt F 118 fF Ho
o do Fqm fFaT wWIT § | W
a9 o Yo Hro & qI¥ 2973 IH &,
ww fo g% wifgd 3044 3§ | gu
R # wfww F @ & ) ogEw
miest i ff gAg | AR T &

630 T§ HIT AN @R
forad o &0 o F wWie ¥ afg
grir 1
grary g, A fEed A gAwEd
2\ mw a@r fawrig cadEREd
2, foaw o1 s@m fF 39 § @
qr, T 9 9qT, AT FT T
Y a1 | gE @ we gfaw W -
FEEEWT FT & | A grHEET
{.T&{E'Tﬂ'ﬂﬁ‘ Eﬁ“(@'a | Weareawa ting
the find'ngs of the enqu ry and as soon as

they are available, we will take further
action.

EEE S

NoviMBER &7, 100

to BFC Bus mer 56

Dholpur (CA)

BHRI XAVIER ARKAL (Brnxkulam).
Mr. Deguty-Speaker Sir I have gone-hro-
ugh the s ateruont. fagrcc only with one
sentence where thehon. Minister says tha
his sympathies go out to the families
and I stop there. And there are reasons for
that. On 13th August, 1980, three persons
while standing on the pavement were
kifled by a private bus No. DLP 5015,
operating under DTC. This happened
at Declhi. The driver was not caught;
nrbody knew who was driving that bus.
Three pcciplc died and no compensation
was paid. It is a very serious matter, The
attitude and the steps taken by the Govern
ment and authoritics are inadequate.
No prompt action is taken to catch hold o
the culprits and punish them. Now, how
much compensation are you  giving?
Itis only Rs. 1000. One man’s life is only
;vorth Rs. 1000. I will come to thata little

ater.

Last year in Delhi alone 763 accidents
took place. I would like to know in how
many cases, the culprits were caught and
punished. What are the steps taken by the
authorities? We have only one percent of
the totalvehicles of the world, but we have
six per cent of accidents. That means,
there is an increase of 15-20%, per year.
According to one estimate in 1968, 10,654
persons were killed and on that basis, it
is estimated that the number will go up

to 43,144 persons in 19871,

Referring to these colossal accidentsand
tragedies in India, you know what the
Supreme Court has said :

““More people die of road accidents
than by most diseases, so much so
that the Indian highways are
among the top-killers of the country.
Indian transport is acquiring a
manacing reputation which makes
travel a trust with death.”

That is the actual position of travelling
in India .

MR.DEPUTY -SPEAKER : According
to you, Indian transportis taking the place
of Yama.

SHRI XAVIER ARAKAL : Quite
correct.

MR. DEPUTY-SPEAKER :
to you.

SHRI XAVIER ARAKAL : Generally,
we shall know when Yama will be coming,
but in this cast we do not know. So, thisis
something to betaken note of . It is as‘oni-
sh ng to see that onr 5 per cent of vic-
tims go to cour 8 to filc their claims, but
liow many get their claims ? I know that
thisis the costliest liability . There are four
major Acts which are involved in it namely

the Fatal Accidents Act, 1885, Lagal Re-

According
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tatives : Suits Act, 188% ' and
otor Vehicles Act,” 1935 etc. Thest
are the Acts which protect. (Interruptions)
Not the victime nor their Jlegal re-
presentatives also ; as it is said, they
would not come to talk. My submission is
that these Acts protect the drivers and
the owners, Itis high time that we had a
look at these Acts and amended them.

There was a Seminar here on prevention
of accidents. Theyhave suggested some
concrete steps. Have Gavernment looked
into it ? There is a great anomaly
here. The Railways Act gives sufficient
protection of insurance to tne ravellers;
they give lakhs and lakhs. But for
these poor travellers in buses, in thc
rural areas, how much do wc pay ?
Sir, I know what happens, because I
have been a victim of an accidentr yself ;
I know how many years it would take to
get money from the court. I am saying
this out of experience. Thisisa thing which
we have to look into, because millions and
millions of hus travellers are affected here.
It is estimated that traffic deaths alone
would be : 44,000 in 1g81. What are the
precautions that we have taken. J am told,
subject to correction that 75 percent of the
inspectors in the DTC here are not com-
petent or qualified. I say this, subject to
corrcction. This way of functioning is
improper. Therefore, I would like to ask
the hon. Minister how much money we
ar€ going to give in compensation, and with~
out delay in these accident cases ? Are
Government going to amend the statutes
pertaining to tortious liabilities ? Thirdly,
what action have Government taken to
bring the officers into this ? I know many
officers get away with it, Sir, the hon.
Minister has said about inquiry. I may tell
you something here out of my experience,
that no inquiry report will give  protec-
tion to thc victims. You know, Sir, what
extranecous considerations come irto play,
Of course, we understand the problems
of the Government, and their working.
But we have a  responsibility to
see that the legal representatives of these
vicitms are provided properly. Therefore,
these are the three questions which I would
like to ask, put before the hon, Minister
for answer.

SHRI BUTA SINGH : The hon.
member has covered a wide spectrum of
the problems of accidents. The matter
i8 quite serious and we are seized of it.
The number of accidents is increasing every
year. We have been able to go into the
reasons and the causes of these accidents.
But, for this limited question, it may not
be possible for me to reply to all the points
raised by the hon. members, the rate of
accidents and the number of accidents
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that are taking place in Declhi, becauses
this particular calling attentionis relating
to one perticular accident. He has mene
tioned about one accident in Delhi about
which I made a reference while replying
to the points raised by Mr. Paswan. He is
referring to the same bus where a cleaner
was ting the bus. It was a private
bus. The accident occurred near the ITO
and the Cleaner has been taken into custo-
dy and the case has been processed and
he has been challaned. The bus has been
put out of flect. (Intern ptions) The driver
was not there in the bus ; it was somebody.
I have already replied to it. Since it

was in Hindi perhaps the hon. member
may not have understood it.

Now, he has again raised a question of
compensation. As ‘:]I.ﬂ made clit clear, the
announceruent made regarding payment
by DTC in this particular case is not a
compensation ; it is an ex-gratia payment,
to be given to the dependants of the de-
ccased and the patient for meeting the
contingency. The question of fixing the
cor pensation is another wider question
which will have to be considered.

MR. DEPUTY SPEAKER : It takes
a lot of time for the tribunal to decide it.
You must fix some time limit for this also,

SHRI BUTA SINGH : The experience
shows that it takes six months to on¢ year
for a tribunal to arrive at a decision. We
will look into it and see that the system
is so geared up that some time limit can
also be fixed; and we can fix up a time
limit by which the tribunal must give its
award. Therefore, the suggestions of the
hon. members are taken note cf and we
will see that the valuable suggestions made
by the hon. members on the question of
accidents and their prevention are taken
due note of,

SHRI B. V. DESAI (Raichur): Mr.
Deputy Speaker, Sir, as you have sugges-
ted—many of the points have alrcady been
touched by the hon. members who spoke
before me—-I would like to restrict myself
only to a few points which they have not
touched.

13 hrs.

Actually, the accidents come without
any information. Ncbody can avoid them.
But we can reduce the number of accidents
by a certain amount of care which the
%c;:lernmcnt takes in certain matters.

ically, these accidents do take place
because of a little carelessness on the part
of the authorities whose responsibil 'ty 1s to
see that the safety is taken care of. Basically,
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{Shri B. V. Desai]

they depend upon (1) the road conditions;
(2) the maintenance of the vehicle; and (xz
the driver and other affiliated class.
far as maintenance of roads is concerned,
as my friend has told, of course, even the hon.
Minister has accepted that there is a lacuna;
and of course, it has gotits own repercussions
because the maintenance of roads requires
funds whether it is DTC or any other
organisation in this country.Ido not know
how it is done; I think it is all controlled
by the government. Secondly, I want
to mention about maintenance of
roads and maintenance of buses,
If I can assumo—I am saying this by just
assumptiorr—as our hon. Member yester-
day or day before yesterday, Shri Y. B.
Chavan told, he had hired one vehicle
wherein Mr. Pattabhi Sitaramayya was
sitting and except the horn everything
was blowing] Here a'l these buses even all
horn also does not blow} Other things blow,
So that is the position. OnlyXfor passenger
traffic, they may be requiring about one
lakh fresh chassis because they have become
very old.

MR. DEPUTY SPEAKER : Mr. Desai,
we can continue after lunch. The House
stands adjourned for lunch to meet at
2 p.m.

The Luvk Sabha adjourned for Lunch till
Fourteen of the Clock.

—— ——— —

The Lok Sabha re-assembled after
Lunch at thirteen minutes past
Fourteen of the Clock.

{Surt HARINATHA Misra in the Chair]

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC TMPOR-
TANCE —Contd.

RerorTED AccmenT To0 A D.T.C
Bus Near Duaovrur—~Contd.

MR. CHATRMAN : Now, Mr. B. V.
Desai may continue.

SHRI B. V. DESATI : Mr. Chairman,
prior to luch-brecak I was just narrating
the main factors which may minimise
the accidents in the passenger buses,
They broadly relate to three basic points.
One is the maintenance of roads, the second
is maintenance of Vehicles and the third
is the human factor. Regarding the main-
tenance of roads, of course, little said is
better because of lack of funds and so
many other things.

MR CHAIRMAN : Not lack of
earnng-,

to DTC Bus %esr ' 240
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SHRI B. V. DESAI : Eaming is there,
but pilferage is more.

'I'hcmfmie, (;he mlnntenut:er tgt roads is
not y done. I remem! in 1945
i, Lo poies Lol s
to y e
Trunk Road and very recently I had the
occasion to go up to Banaras by road. What
a terrible change ltl;: the main rouil whigh
is supposed to be the biggest road in the
worltf gso far as the trans-continental road
is l;:onccrn.:id] Wl hen ttli:e condition of such
a big road is like this, you can imagine
oth:.g small roads, cither ~ State highway
or national highway or other roads. So,
naturally the State Governments and the
Central Government should take care of
this road maintenance,

Secondly, I may refer to maintenance
of buses. ] am given to understand that
the bus under discussion, DST 2361, is
about 10 years old, and that at the time
of the accident its tyre rods gave way
while negotiating a steep curve. What
clse can we expect from a ten-year old
bus? Therefore, Government must have
a programme of phasing out old buses.

MR. CHAIRMAN Periodical

thorough repair also.
SHRI B. V. DESAI : I agree.

Unless the Corporation earns, it cannot
phase out old buses, and for earning it has
to be vigilant and see that pilfcrage is not
there. I would like to know why private
busowners can earn a lot while the State
undertaking is not alble to. That is the
most important question that the hon.
Minister has to take into consideration. If
we take the normal depreciation of 20 or
25 per cent into consideration, old buses
have to be phased out in four or five years.

As of today, the requirements of chasSis
of the Central and State undertakings 18
more than one lakh, but the capacity for
so much production is not there. So,
unless we remedy these baisc rcasons, we
will not be able to reduce the incidence
of accidents. '

The third is the human factor. It is
within the knowledge of everybody that
anybody can walk in, pay some money
and be appointed a driver. The driver be-
comes experienced at our cost. Thercfore,
before a bus driver is appointed, he must
have sufficient experience, and before a
long distance bus is sent out, not only
should there be a certificate of road-wor-
thiness but also a certificate of fitness of the
driver, Only then can accidents be reduced.

Of course, it is very difficult to avoid

. accidents and bring them to nil, but the

compensation of Rs. 1,000 announced by

the hon. Minister is ridiculously low. When
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a life is lost and the 's dependants
are y gri mor'hould not also
feel the pi of money. Bus travellers are
poor. and Rs. 1,000 is very meagre
considering the present value of the rupee.
So, I would like it to be atleast Rs. 4,000
or Ra. 5,000. There should also be third
party insurance, so that the person con-
cerned may get a compensation of Ras.
20,000 or Rs. 25,000. the hon. Mini-
ster stated, the tribunals are there, and the
cases are heard for six months or one
year. So, there is not only delay, but the
uantum of compensation is also meagre,

ccasionally it is raised to Rs. 2,000 or
Rs. 3,000 depending on the avocation of
the person etc., but whatever be the avoca-
tion, a human being is a human being,
and therefore basically it should not be
less than a certain amount.

Why does the Government not come out
with such suggestions and modification
in the Act ?

I would like to have an answer from
the hon. Minister on these points,

These factors can be taken care of by
my hen. friend Shri Veerindra Patil who
happens to come from our area. He
is a good administrator, He should
take care of these during his regime.

SHRI BUTA SINGH : The points rai-
sed by the hon, Member are the funda-

mental points,

So far as the question of accidents and
prevention of accidents is conerened, there
is no doubt that the three points mentiored
by the hon. Member are the main factars,

This accident took place on a National
Highway which is maintained at the cost
of the Central assistance. It is also true
that the National Highways are not kept
up-to the mark, But the assistance is given
by the Gentral Government to the States
and it is for the State Government PWD
Department to maintain these Highwavs.

Mentior has been made about Natioanl
Highway No. 1. He has compired the
road conditions  obtaining near
Banaras with thase of the road from Khy-
ber Puss to Calcutta. The Member found
a few patches near Banaras, It is a
fact that 1n some places the Highway is
not maintained well and in some places
it is mauntained well, I agiee that in
some places it is not up to the mark. I
have my experience also-that this Highway
near Banaras, Allahabad is not maintained
up to the mark. But as I said, this has to
be mintained by the PWD of the state
Government, So far as assistance is con-
cerned, the Central Government is provi-
ding assistance,

Dholpur (CA)

About maintenance of this particular
bus, the hon, Member is not mllﬁormad.
This particular bus which was involved
in this accident is not ten years old, This
bus is hardly a year and eight months old,
It is quite a new vehicle and was well
mi:_let;ined. T:;f last service had been
carried out only very recently- d
November, with complete wy ofa?:{l,
parts, gears etc, So, it is not correct to
say that this particular bus was ten years

old. It was comparatively very young and
a new vehicle,

He mentioned about the practice of
having a driving licence and the driver
having no practical expericne. So far
as DTC is concerned, we have laid down
norms of recruitment DTC  appoints
a driver who has got minimum of three
years experience of driving a public
vehicle and also after thatheisput to a
test and is given training also periodically,
So, in this case it is not correct that the
driver was not well trained, He had a
long service of about nine years and he
had a fairly good record.

So far as the general question of phas-
ing out the vehicle’s is concerned, it again
is a qucstion which depends mainly on the
availability of finances. As I said in reply
to another Member®s point, the DTC 1s
phasing out its flecct and in the current
year we propose to add about 630 buses
to the present DTC fleet, Therefore, this
process of phasing out the old buses, in the
DTG is continuing . So far as fleet is con-
cerped, the average life of DTC bus is
less than ten years.

The announcement that has been
made in this case is not compensation, It
is only ap ex-gratia poyment announced
for meeting the contingencics of the pa-
tients and also cf those who have died so
that the dependents of those people can
manage to tale awav the dead bodies.
Compensation w i1l be fixed by the Tribunal.
As sonn as the Tiibunal gives award, we
will definitcly sec that the award is
implemented.

SHRI G, M, BANATWALLA (Pon-
1.a°i) « It is rather unfortunate that we
have a very stereotyped and heckneyed
statement fra the hon. Minister in res-
ponse to our (alling Attention notice,
The main objective of our Calling Atten-
tion notice is not just to conduct an en-
quiry for farts over here. There are
fundamental issues to be ) considered.
While considering the question of acci-
dents, we are face to face with the ques-
tion of the value of human life. The en-
tire issue must, therefore, be considered
with revercnce and sincerity.
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I would like to draw the attention of
the Government and ofthis House, through
you, sir, to what the Supreme Court in
a judgement had said, It said:

“We hope that every Statc in India
will take note of the human price of
highway neglect of State transport
violations and the like with a sombre
sensitivity and reverence for life.”

It is 23 1 resalt of these cornsiderations
that the Calling Attention motion is now
before the House.

We are being repcatedly told that the
question of compensation will go to the
tribunal and so on. I must make a sub-
mission before I put my question. There
i3 the nred for a total re-orientation of
our attitude towards the entire question
of accidents and other things. The Motor
Vehicles Act to which the hon. Minister
has h*sn r-peatedly referring is totally
inadequate in resoonse to even the goals
of policies laid down by the Directive
Principles. The entire Act is not from the
point of view of prevention of accidents,
It is only for the purpose of trying to find
out whether a compensation can be paid
or not and, if so, what should be the
quantum and so on. The entire Act, I
submit, is from the point of view of
finding out the fault. It is a fault-base
statute. It is only when afaultisestablished
that we can go to the next question of
compen ation and so on. That cannot
be our attitude to human life, We cannot
take such a narrow legalistic attitude to
human life. The entire Act it a fault-based
statute. Only when a fault is established
the other things come into operation.

AN HON. MEMBER: The Act itself
is complrtely outdated.

SHRI G. M. BANATWALLA: There
are these two particular (deficiencies and
inadegrincies in the Act. Firstly, it is not
from the noint of view of prevention of
accidrnts and, sccondly, it i3 a statute
which 13 based on ascertaining the fault
and the consequencies thereafter, Tt is
necessary that our Government take a
proper altitude to the entire question in
consonance with the Dircetive Principles
enswrined in article 41 of our Constitu-
tion, W~ nay great wmage, T should say,
to the Directive Principles. Article 41
sayg very clearly that the ““‘State shall
mnke effective pr vision for public assis-
tance in case of disablement.”

Now, my question is that by relying
again and agnin upon the Motor Vehicles
Act and so on, is the Government fulfil-
ling the spirit of this particular provi ion
enshrined in the Directive Principles ?
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In the case of air accidents, there is a
provision, in the case of rail accidents,
there is a provision. Section 82(a), of the
Railways Act is already there which ac-
cepts the responsibility to pay the com-
pensation though it is a limited respon-
sibility. Why different norms must be
considered ? I wish to have a categorical
reply from Government. You appoint in
the case of rail accidents, for example,
a Railway Claims Commission only to
ascertain whether the compensation is
really claimed by the genuine nearest
relations. But it has not decided the quan-
tum of compensation according to ages
and so on. Our attitude in the case of the
entire accident which we are considering
now, should be to find out whether some-
body was at fault and, even after finding
out whether somebody is at fault or not,
it should decide as to what will be the
compensation payable. This is a mockery
of human life. Will the Government, there-
fore come forward and assure this House
that henceforward whetherit be the D.T.C.
or otherwise, in case of accidents, a parti-
cular amount—a substantial amount—
shallalwaysbe paid. We can never com-
pensate for the life. But, then, what is
sought for is a proper assistance as en-
shrined in Article 41. A men flies or goes
by rail or he takes a bus. The value of
human-lives goes on differing. So, my
first question to Government would be:
whether it will take the proper aspect
into consideration and it can take up the
responsibility enjoined by Art 41 and
awure this House that from to-day one
wards, from this accident onwards, just
as in the case of air and in the case of
rail accidents, a proper quantum of pub-
lic assistance will be given here  too.

Mr. Chairman, asregards the [ribunals,
you yourself pointed out the time that it
has taken in the case of an trafhe accident
that took place in the casc of a 20 year
old bov, the mother was awairded a quan-
tum of compensation of Rs. 7,(c0/-,
Then the mother went to the Madras High
Court. The Madras High Court consi-
dered the case and the quantuin was raised
from Rs. 7,000 to 20,c00/-. All this took
nearly cight years, not six.months or ore
year, as the Minister had carlier said.

Now, Sir, that was one aspect of the
question that I place before the hon.
Minister. We must also be assured as to
what measures are | cing comtamplated
for prevention of accidents ? Is there
or will there bes—I do not know itr—
a Cell even in the D.T.C. itself for pre-
vention of accidents ? Will that Cell
undertake the accident analysis— it should
be a regular one ? Departmental €1 quiries
take place when accidents occur. Then
they submit the reports. I do not know
how many departmental enquiries have
already taken place and how many reports
have come and what has happened to
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them ? Let there be a permanent cell
working for the purpose of prevention
of accidents through a strict traffic dis-
cipline, through strict enforcement of
safety regulations. That is a specific sug-
gestion that I place before the House.
If I am not wrong, there was a Motor
Vehicles Insurance Committee appointed
by the Ministry of Transport and it sub-
mitted its rcport somecwhere in 1962.
Many suggestions arc therer~suggestions
even for a fund which can be set up after
getting proper portion of the taxes from
the various State governments and this
fund could be utilised for the purposes
of payment of compensation or grant of
reasonable and worthwhile public assis-
tance. I would like to know whatis happen-
ing to all these reports ? What action is
the Government going to tzke or again
and again will there be the szme situation
of accidents taking place #z1d ther hivirg
a post-mortem about the causes of the
same ?

Therefore, these two basic questionsI
place before the hon'ble Minister for his
active and sympathetic consicderaticn and
a clear cut reply. Already an hon’ble
Member has given statistics about the ac-
cidents and so on and, therefore, I will
not again dwell on the same. I, therefore,
hope that the matter will receive serious
consideration,

I will conclude by referring only to the
words of Justice Krishna Iyer. He said
that more people die of road accidents
than by disezse so much so that the Indian
highways are amorng the top killax<of the
country. Indian transport is zcquiring a
menancing reputation which makes travel
a tryst with death,

Therefore, with respect to both coms-
pensation and the situation prevalent on
the railways and also with reference to
Article 41 of the Constitution : rdsecondly
of setting up of a proper cffcctive strong
cell for purposes of prevention ofaccidents,
I hope, government will come forward
with a definite reply.

Sir, there is a nced for the re-oricnta-
tion of the attitude and is the %overnmvnt
taking up that challenge for the re-orien-
tation of the attitude in consonance with
Article 41 of the Constitution ? There
wag talk here of a third party insurance.
But my informztion is that, leave aside the
question of third-party insurance our DTC
buses are not insured because of the pau-
city of funds. At least a few months back
that was the position. Let us, therefore,
consider the whole question in its entirity
rather than placing hackneyed statements
in response to Calling Attention motions.

SHRI BUTA SINGH: Sir, the hon’ble
Member has thrown a light on the malady

Reported accident AGRAHAYANA G, II2 (SAKA) to DPC Buy near
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of our transport system vis-a-vis the rozd
a¢cidents and he has taken us-back to the
Directive Principles of tke Constituticn,
No doubt, he is very right when he szys
that the State should ensure the safety
of life in the vehicles on the road and he
has commanded me tc give active and very
sympathetic consideration to his sugges-
tions which I do immediately with z1]the
sincerity at my command. I hercLy say
with sincerity that the hon'ble Mcmtber
has raised the question I will no doubt
try to see that the Government takes into
consideration the very valuable sugges-
tions made by the hon’ble Member with
the same spirit and depth of sincerity.
I have given all the facts in my factual
statement relating to this accident. Now,
as I have stated in my reply, the terrain
isso very difficult. The bridge is very
narrow. One has to negotiate a sharp
curve over there, If one were to visit that
area on¢ would feel that this terrain would
definitely require some widening of the
road, something to be done with the nar~
row bridge which is there. Something
has to be done and there is no doubt
about it. While raising some two or three
fundamental points, as the hon. Member
referred to the Motor Vehicles Act. In this
respect, I would like to point out to him
that the Government has taken into consi-
deration the recommendations made by
the highest body in which the States sre
represented, namely, the Transport Deve-
lopment Council. Even some Chicf Minis-
ters are there. This highest body gees into
the question of road safety, maintenance
of roads, flcet maintenance and other
things. This body held its meeting recently
in Delhi. They have made certain valuable
suggestions on the same lines which the
Member has referred to, atout amerding
the Motor Vehicles Act. We are seized
of the matter ard we are at the mement
processing these various recommenda-
tions made by this highest Fody, namely
the Transport Development Cot ncil. So
far as the vehicles of the DTC are con-
cerncd under the present zrrengement,
as per the statute, they are all exempted
from third pzrty insurence. Eut they have
to make provisicn for a Specizl Insvrence
Fund out of which compensaticn is paid.
So, this is being done. In reg: rd to main-
tenance, he siggested the crezticn of a
cellin the DTC which is a very valuable
suggestion. I fird that there is some zrran-
gement alrezdy in the DTC wherekby
they monitor the ;ceiderts zrd thov have
analysis made out of such data of acci-
dents, so that lessors are lezrnt ard pre-
ventive steps taken. Now, if itis rezlly the
case that this mechirery reguircs seme
strengthening. T will defiritelv sce to it
that a proper cell is created ir the DTC
to sce that such accidents do not take
place on accovnt of human frilvres. There
are certain steps which we have 2lrezdy
taken, At the time of recuritment, we
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take only the physically-fit and exper-
ienced d‘rrivcn or the DTC. They are
being given intensive training. We have
our own training school in the Corpora-
tion in which training is being imparted
to them. Also incentive is given to the
driver who renders accident-free service.
This is one of the important steps to pre-
vent the recurrence of accidents. Also
speed control is there and recently we
have introduced the speed control system
in the DTC buses and these buses are
fitted with the governor 8o that the driver
does not over-speed the vehicle. So, all
these steps are taken to see that road
safety is ensured and the aspect of pre-
vention of accidents is taken due care of.
The hon. Member has made very valuable
suggestions and we will certainly fully
consider the suggestions made by him.
I say this because I am equally concerned
about this matter, This House, if it consi-
ders better, should give its own views on
the malady of thisroad transport accidents
and we willin allsincerity see that whetever
amendments are suggested, whatever
modifications are suggested in the Motor
Vehicles Act, are incorporated.

MR. CHAIRMAN: You did not men-
tion anything about the development of
roads. Incidentally I have got a press
clipping. A conference of experts in the
field was held at Roorkie on the 27th
Qctober, 1980 and inaugurating the Con-
ference, Dr. Jagdish Narayan, Vice
Chancellor of Roorkie University said that
the revenue from the road-transport
industry hag grown from Rs. 135 crores
to Rs. 1238 crores annually in the last
15 years, But the expenditure in the seme
period on road development had been
reduced from 65°;, to 279%,. So, this is an
important point to be taken note of.

SHRI BUTA SINGH: Sir, it is the
overall situation, If you add up both the
Central as well as the States expenditure,
it will work out higher. Moreover, it is a
national problem and we must do what
best we can.

MR. CHAIRMAN: It is for the consi-
deration of the hon. Minister,

14' 47 hr- . By ey e
COMMITTEE ON PUBLIC
UNDERTAKINGS

First RerPorT

SHRI ARIF MOHAMMAD KHAN
(Kanpur) : Sir, I beg to present the First
Report (Hindi and English versions) of
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the Committee on Public Undertakings
on Action Taken by Government on the
recommendations contained in the Twenty-
fifth Report of the Committec on Public
Undertakings (Sixth Lok Sabha) on Jute
Corporation of India Limited—Short-
comings in the Functioning of JCI.

1448 hrs.

ANTI-APARTHEID (UNITED NA-
TIONS CONVENTION) BILL*

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V.NARASIMHA-
RAO): I beg to move for leave to intor-
duce a Bill to give effect to the Intcrnatic pal
Convention on the Suppression and Pu-
nishment of the Crime of Apartheid.

MR. GHAIRMAN: The question is:
“That leave be granted to intrcduce
a Bill to give eflect to the Interna-
tional Convention on the Suppres-
sion and Punishment of the Crime
of Apartheia.”
The motion 1was adopted

SHRI P. V. NARASIMHA RAO: I
introduce the Bill,

I4.50 hrs.
MATTERS UNDER RULE 37y

(i) ForesTs LYING NorTH-EAST oOF

PERUVENNAMUZHI, RESEVOIR OoF
KUTTAIDI IRRIGATION  PROJECT  IN
KERALA

**SHRI V. S. VIJAYARAGHAV AN
(Palghat): It is reported that some
attempts arc being made 10 clear a five
kilometre stretch of very dense forest
which lies north-east of the Peravenna-
muzhi reservoir of Kuttaidi irrigation
project in Kerala,

‘This forest of 500 hectares is lying in
an aea from where the Kakkazam dam
gets surface water, It is understocd that
this forest is being clearcd for planting

rubber _undcr the Kerala Plantaticn
Ccrporation,

In one hectare of forest, as many as 250
trees with a height of over 30 me'res.
and a width of over 75 cms. are
standing. If this forest is cleared it is
estimated that the timber would fetch

*Published in Gazette of India Extraordinary, Part 1I, Section 2, dated’ 27-11-1980
*¥The origina! speech was de'ivered in Malayalam. i '



